
Central Administrativ/e Tribunal
Princi pal Bench

0-A. No, 1808 '96 &
O.A. No. raio./96

N eu Delhi, this the 11th day of S eptember ,1996

Hon'blenr. Bustice Chettur Sankaran Nair, Chaxrman
Hon'bla rir. R.K. Ahooja, Member {l\)

A  ' '

QA No.1808/96

1. Shi\J Raj Pathak
s/o Mahesh Pathak,
r/o 337/4, Railway Colony,
Shakur Basti,Delhi-34.

2» Yogendra Kumar Tyagi
w  s/o Shri M.S.Tyati,

r/o 310/2, Railway Colony,
w; Shakurbasti, , Delhi—34#

3. Raj Kumar s/o, ..
Shri GangaRami ^
r/o 3665, Raja Park,
Shahurbasti, Delhi~34.

4. Sameer Kumar Bain
s/o Shri N.K.Bain,
B lock R-29G ,
Dilshad Garden,
•D0lhi-95,

5. Om Kant,
s/o Shri Pramod Kumar Sharma,
E-105,, Bahangirpuri, ^ .
Delhi-110 033,

6. Anil Kumar Sharma,
s/o Shri Roshan Lai,
r/o ND 49, Vishakha Enclave,
Delhi-34.

7. Uarinder Pal s/o
Shri Om Outt Sharma,
r/o 62-eUL Pehladpur,
Near Mas jid,Badarpur ,
New Delhi-44,

8. Rajesh Kumar,' ^
R/o 81Z B/C, Railway Colony,
Tuglakabad,
New Delhi*

9. Mahendr Nath R~jak
r/o 3082/3, Ranjit Nagar,
New Delhi,.

, . .2p/-



/«4^ ' »>

• • •Applicants ,
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0«A. Nn, 1giO/Q^

Rishipal
s/o Shri T.C.Kalra,
R/o 28r2/GF LIG Sertor No.3.
Housing Board Colony,
Ballabgarh, Faridabad,

(By Shri G ,D ,Bhandari,Ad\/oCate)

-Ueirsus-

1. Union of India through
General Planagar,
Northern Railway,
Baroda Housa,
New Delhi,

Railway PTanager,
Northern Railway, *
State Entry Road,
New Delhi,

3, The Chief Personnel Officer (ADM)
Northern Railway
Baroda House,
New Delhi,

4. The CrpE (Dsl),
Northern Railway,
Baroda House, -
NewDelhi,

...Respondents ' ' '''I
(in both O.As).,

fho application hav/ing been heard on 11 g loofiths Trrbunoi on ths sans day daUy°?ed the ^ollouing,.
0 R D E Fi

CHETTUR SANKflRAN NfllR(J), CHAIRMAN _

Applicants herein uers seiected and appointed as
Chargenen. After a ahortend course of training they
were granted appointments in the Delhi Di„ision of the

Northern Railuay. Houeyer, their lien has been shoun in
the Godhpur Division and that is uhat the applicants
cannot reconcile themselves te. They submit that lien
has to be fixed in terms of para' 239 of Indian Railuay
Establishment Cpde >/ol.I , . 19 85 . Counsel for applicants

•Contd, .3p/-
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„ for hU contentions rrom'^nexure A-"draus sustenance for his cq
0.«. No..leCB/96).Tne contention of

i.pUcsntss.stceceiveettenticnottnec^..
authotitv na.civ respondent CMet Personnel

o  ■ •. =,-Haast in the first instance.Northern Railuay atle s „
.,pUoants;av ™aKe a comprehensive represe.at on
settinp cut their case in full a^ supporting rt
'  ,3 If a representation is so .ade uithrn fourreasons, ir .a i.»h npFirer

Chief Personnel urficereaaks from today,, respondent Chief
t p npressarv with rotice

shall consider the same, if necessary
ns affected by any order that he mayto those Uho may be affecteo y , „

riste orders on the representationpass, and pass appropriate o
uithin four months from the date of rec p ,
representation.

Application is disposed of as aforesaid.
Dated, t he 11th day of September ,1 996.

C)A Ij l_ 1=^
(Chettur Sankaran Nair, ̂

(R,K .fthooi^a^^^--— Chairman
fie mb e r
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